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. Low per capita lacome Ir • .,'1r IIa 
Blllar 

,-6714. SH&IMA'fJ KlSHOttl5fNHA.: 
\WI '.'be .. Niaiater ~or Pl,ANNINO '. 
,"'sed to atate : 

\(a) I.bethor .tbe .per capita iooGme 
.arowtla,·aad investment ill Bibat··have 'lteen 
lower tIlan die alJ .Jtldit avu,.,edurilll". 
la.t t.bM • .plaDs; 

(b) if so, .detaila thereof; and 

(c) if' Dot, tbe r~aSODS' '(or Bthar·s 
bac)Cwarda.sl despIte' tbesc outlays '1 

¥!fB 'MINISTER lOP ST:AYE I liN 
THE 'M'lNIS1'1l Y ·OP·' PLA:MNING: :A:H'D 
·~INI$TSR. '''OF STATE 'IN ''THB 
MrNl'STR.Y . OF 'PO.()D AND CIlia. 
'StrpPL'lBS ~SHkI A. oK. PANIA) :' ''(') 
Y'es, Sir. 

:fb) A Statement is;eJllolos.d. 

(c) ·Dees not arile. 

Statellleat 

Per Capita Income and outlaY'for I'lbar· & All I,rrdia 

'CompoUDd 8ft)wth t rate of 

Per Capita Income (%) 

Per Cap'ta PJan Outlay 

(Stat"s & UTs.) in Rs. 

Fourth Five 
Year Plan 
(1969 .. 74) 

Fifth Five. 
Year Plan 
(1974-79) 

Sixth Five 
Year Plan 
(i98()!8S). 

Bihar 

8.79 

5.70* 

11.37 

All India 

9.53 

11.90. 

~IDc:ludinl per capita income ·Cor 1979·80. 

~dlettl .clenee lab j.~t. 8. optlonals 
11·fer Civil S,,,i'CeI Exe.tnatloDS 

6785. DR. T. KALPANA, DEVI 
W,ilJ.,tho PB.·IMB .. MINISTER "be pJ .. se~ 
to·state : 

{a) whether I any subjects from Medioal 
'Scitaces .are pJOposcd to ,be introduced 
as .. opaJoaal ·subjects . ,in Civil Servi~es 
Examinations .oooducted by the Union 
Public Service Commission; 

.. (b) if net, :tho realOu ,therefor; and 

(c) how 'maDY '.doctGrs :have been 
selected for lAS and IPS ill each y.r,· ill. 
t he past three years ? 

. ,Bihar All India 

85 145 

230 345 

572 . 891 

THE \MJNIS'TER OF STATE ·IN 'Tllil 
MINISTRY OF PERSONNEL, 'PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHID~MBARAM) : . , (a) andi'(b)' "The 
present" 80bftne ;of Civil S'eryicrcs' ,elllmi. 
nations was introduced in 1979 on the 
reaoinnterRIatioDs of the \,ommftree ton 
R'eOl'uitm'en·t Policy'A' Selection 'Methods, 
commonly ·:·JtnoW'n 'al "J(ot,hari ' COIBmittee. 
With r'tard ·10 )the 'list ef Optiorial f'Ub
jecta,·':Jhe 'Committee tnler-allo' recommen
ded 'IMIt, :the . Jist, for ' tH1tb tlae 'Prelimiliary 
and the Main Bvtaminfltions· shoUld1lJW)t be 
'so restrictive in its coveraae of subjects as 
weal. tend' to A deter '\,toiftising : ,caitdida·.tes 
frCkrl cdr_rilll themsetves ''for ~.eltctloD. 

Abo, Wkb~" ivery' ra.._ Hat Of ,'Optfbntl 
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subjocts, the number of candidates in 
. several subjects would be too small. The 

examination in that case would split, as it 
were, into a large number of separate 
examinations. Therefore, subjects in 
which the number of competing candidates 
is relatively· small should be avojded 
unless there are strong reasons t9 the 
contrary. The Committee also recommen .. 
ded that subjects wbich are or a highly 
specialised character or which are likely to 
be offered by only a very limited number 
of candidates should not be included in 
the Jist. However, on the recommendations 
of the Estimates Committee of 7th Lok 
Sabha, the scheme of the Civil Services 
Examination is being reviewed in consul .. 
tation with the Union Public Service 
Commission and the inclusion of various 
subjects among the optionals of the 
examination will also be part, of the 
review. 

(c) As regards the number of Doctors 
selected in the I,A.S. and I.P.S. during 
the last three years, the information is 
.iven below : 

YeAr 

I.A.S. 

-I.P.S. 

[Tralls/aliolt] 

1982 

2 

1 

1983 

Use of Hindi in olficlal work In 
. Supreme Court 

1984 

2 

3 

. 6786. SHRI C. JANGA RBDDY : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's policy is to 
use Hindi in official and 'other works; 

(b) whether it is a fact that most of' 
the proceedings in 'Supreme Court are 
conducted in English in accordance with 
article 348(1) of the Constitution but 
majority of the population· is unable to 
understand the proceedings of the court as 
they do not know Enalisb; and 

(cj whether Government will take 
initiative to pa\e the way for the introduc
tiQ~ Qr liio4i iQ tho wor~ of the Supreme 

Court keeping in view the wishes of the 
people 1 

THE MINISTER OF HUMAN R.E
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P,V. NARASIMHA 
~AO): (a) to (c) In accordance with 
Article 348 (I) of the Constitution all 
proceedings in the Supreme Court shall be 
in the English language uritil ParUament 
by Jaw otherwise provides, No act has 
been made in this connection. Hindi 'along 
with English is used only in 4 High Courts 
of the country so, far therefore at present 
it will not be advisable to disturb the 
existing procedure, 

Facilities pro,ided to freedom fighttrs 

6787. SHRI K.N. PRADHAN : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the details of facilities being 
provided by the Government to freedom 
fighters; 

(b) whether freedom fighters have also 
been divided into diffe'rent categorIes and 
whether there IS any disparity in the 
matter of facilities being provided to 
different categories; and 

, 
(c) if so, the reasons therefor. ? 

THE MINISTER OF STATE.OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a). (b) & (c) 
Besides grant of pension @ Rs. SOO/ .. p·,m. 
to them. freedom fighters drawing pension 
from Celltral revcnu\!s have recently be~n 
aranted free tra .... el facilities by Railways 
for self and spouse either between any 
two Railway Stations or for a number of 
places on a circular route as given in. the 
Railway Time-Tables. No distinction 
between one class of freedom fighters and 
another has been made in the matter of 
travel facilities recent1y granted. 

An appeal bas also been made to the 
State .Oove-rnments to consider grant of 
appropriate trav~l facilities to the freedom 
fighters drawing pensioQ only from' St.to 
revenues. 




